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technical fields. Detailed recommen-
dations have been published in the 
form of a book, namely; "First Get-
Together of Research and Industry-
Recommendations", a copy of which 
Is available in the Library of Parlia-
ment. 

(c) These are under consideration. 

Social Seemlty Prorramme 

3953. Shrl Llnga Reddy: Will the 
M nister of Labour, Employment anO 
Rehabilitation be pleased to state: 

(a) whether any scheme covering 
unemployment, s:ckness, maternity, 
old age or any other benefit under 
the social security scheme has been 
prepared and implemented in the laBt 
year of the Third plan period; and 

(b) it so, the details thereof? 

The Minister of Labonr, Employ-
ment and RehabUitation (Shrl 
Jagjivan Ram): (a) and (b). The 
Employees' State Insurance and the 
Provident Fund Schemes which pro-
vide for benefits tu workers and 
their families in cases of sickness, 
maternity. employment injury, retire. 
mcnt and old age have been in 
operation for a number of years. A 
draft scheme of Unemployment Insu-
rance Was prepared in 1965-66 but 
it has not yet been finalised. 

U.S. Aid for ITnlverslU"" Dnd"" 
P.L. 480 

3954. Shri Subodh Bansda: 
Shrl S. C. Samanta: 
Shrl Rhagwat Jha Aad: 
Shrl M. L. Dwlvedi: 
8hrt P. C. Borooah: 

VI ill the Minister of Education be 
P~f'~,scd to state: 

(;\) whether Gov:ornment Tf'ceived 
U.S. Aid for Universities under PL 
480 during 1965-66; 

(b) it so, the totn] amount of aid 
received; and 

(c) the Universities which are to 
enjoy the benefit of this aid and for 
what purpose? 

The Minister of EdncstlClll (Slid 
H. c, Charla): (a) Yes, Sir. 

(b) and (e). Information is belna 
c:oJlected and will be laid on the Tabla 
of the Sabha in due course. 
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Cost of Penicillin 
3956. Sbri S. M. Banerjee: Will the 

Minister of Petroleum and Cbemicals 
be pleased to state: 

(b) if so, to what extent; and 

(c) how does the price compare 
with the prices of penicillin in other 
countries? 

The Mlnillter of Petroleum and 
Chemical. (Shri Alaresan): (a) No. 

(b) Does not arise. 

(c) According to the information 
available the retail prices of two 
unitages of penicillin produced at 
HAL Pimpri and the internal prices 
of sinillar viaHed products in U.K., 
U.S.A" West Germany B'nd Canada 
are as follows:-

--(Pnce-{npalSe) 
Product H.A.L. U.K. U.S.A. ~'. Germany Canada 

l~penicillfn-G.Sod j iiC~~-~ -'-6i'-~--84---8-i' --'-'58, 
2. Penicillin V Tablet. 65 mg x 36 

475 746 '976 loR 

Payment of Bona 

115'. Sbri Madhu LIma,.: 
8hrl Kisben PattDayak: 

Will the Minister of Labour, Emp-
loymem and Behabl1ltaUon be pleas-
od to state: 

(a) whether the Secretaries' panel 
has finalised the scheme about pay-
ment of bonus to public sector emp-
loyees not covered by the payment 
of bonus Act, 1965; and 

(b) if so, the details thereof? 

The Minister of Labour, Empl07-
ment and BehabUltation (Shrl J ... JI-
Yan Ram): (a) Yes. 

(b) It is not usual to divulge details 
of advice tendered to Government by 
Secretaries. After considering their 
.dviee Government have decided that 
the following should be the guiding 
principles for determining the quan-
tum of ex-gratia payment to the 
employees ot non-competing public 
.ector undertakings of the Central 

Government which were not covered 
by the payment of Bonus Act, 1965:-

(i) All non-competing public 
sector undertakings should pay 
ex-gratia to their employees 
amounts which they would be 
liable to pay as bonus if 
they were to fal! within the 
purview of the payment of 
Bonus Act; 

(ii) where such an undertaking 
has made ex-gratia payment 
in tbe past, the amount of 
such payment should be treat-
ed as absorbed in the amount 
determined as in (i) above. 
In other words, no claim of 
employees to payment deter-
mined on the lines of the 
Bonus Law as an addition to 
payment an the scale of ex-
gratia payments in the past 
should be accepted. If the 
past ex-gratia payment had 
been higher than the amount 
as worked out as in (I) 
above, the level of past ex-
gratia payment should be 
maintained; 




